.~ IN THE CENTRAL /DMINISTRATIVE TRIBUNAL
" : PRINCIP AL BENCH

O 4. No.1810/1988

New [elhi, dated the Z3th April, 1994.

Hon'ple SE.BN. Dhoundival, Membe r{4)

Hon'tle Smt.Lakshmi Swamin athan, Member(J)

Shri Anil Kumar Gupta
27-A/L-1V Shalimar Bagh,
Delhi-] 40052 ,

vee Applicant

. (By Advocate Sh.K.L. Bhandula )
¥ 5 ‘ Versus

1. Union of India, through Secy.,
Ministry of Finance, IBptt.of Pevenue,
Central Sectt.,Horth Block, New Delhi_}

2. Principal Collector,

of Custem & Central Excise Ge ntral Revenwe
Bldg o’I o L_-Sta-te, I\é ‘:&’ D thi LI

3+ Gollector of Customs, Gertral Revenwe Bldg.,
IP. Estote, New Delhiws S

4+ Deguty Collec tor{PEE),
O/0 the Collectorate,
of Customs ang Central Excise, Central
Pevenuve Building, I.P. Estate,
New Delhino '

«e o 2 spondehs

{By Agvecate ShiM.L. Ve ma )

ORIE R(QRAL)
{Hon'ble Sh. B.N, Droundival, Memver {4))

In this C,4. Shri Ashok Kumar Gute, Inspector of -
Customs and Excise, Custem House has prayed for the following

relicfss..

(i) That last para of the order dated 7.6.88
\Ann.l) pre scribed applicant’ s he ad-caarte ps
at Bchtak during the period of suspension be
quashed, '

{ii) To direct that the Agslicant's he dAquarters
during the entire Period of suspension shall
be New Delhi, '

(1ii) 10 revoke the Applicmt’s suspension,

i
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2. ‘ Heafd the learned counsel for beoth the parties.
Le arned counsel for the respondnts states that this
appliration‘has become infructuous as suspension grder
a4 .
p@qggd has alre dy already beem revoked and the
gpplicant has resumed his duty. .
3. Learned counsel for the agplicant states
that though the suspension prder has been'mithdfamn,

no decision how this period will be treated,has been

fw

taken s
that this cecision will be taken aldngwi%h . when the

engbiry pending against the applicant is finalisede

0 fTar. The, contention of the respondents is

\

4. ~  In the facts and circumstances of the case,
this application is disposed of with & direction to
-

’

the respondents to complete the enquiry expeditiously

end take final decision regarding how thi's period of

suspension will be treated.
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